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IN THE CEN'lRAL ADMINISTRATIVE TRIBUNAL~ JAIPUR :BENCH, JAIPUR 

Date of Order: j 3 L, .}JJ?TD 

1. 0A 286/95 

Mahesh Chand. W.ireman. o /o the supdt. of· 
.Post office. Bharatpur~ 

• •.• Appli:can t 

versus 

(1) . Union of India. through the Secretary 
to the Govt. of India, Deptt. o·f Q:>sts, 
Ministry of eonmunication Dak Bhawan. 
New Delhi - 110001. 

(2) The Chief Post Master General• Rajasthan 
Circle. Jaipur- 7 

(3) The Supdt •. of i=bst Offices, Bharatpur 
Division. Bharatpur. · 

•••• Respondents. 

Mr. s·.K. Jain. <bunsel for ·the. applicant.· 
Mr. K.N. Shrimal. ebunsel for the respondents. 

2. OA 296/95 

Ram Pratosh Pareek S/o .Shri Radhey Shyam 
Pareek. Wireman. 0 /o the supd~. of Post Office. 
Jaipur. 

(1) 

( 2) 

(3) 

(j) 

• ••• Applicant 

Versus· 

Union of India through the Secretary to the 
Govt. of India, Deptt. ·of Posts, Ministry 
of OJmmunication. Oak B~aw(ln. New Delhi-1. 

The Chief Post-Master General, Rajasthan 
Circle, Jaipur. 

The supe rin tenden t of Pc:)s t offices • Jaipur, 
Mofussil Division, Shastri Nagar, Jaipur-16. 

The sr. superintendent, R.M.s •• Jaipur 
Divis ion. Jaipur- 1. 

• ••• Respondents. · 

Mr. S•K• Jain, Cbunsel for th~ applicant. 
Mr. K.N. Shrimal. Counsel for· the respondents • 

• • • 2/-



i• 

3. 

4. 

OA 127795 

Vijayt,shanker Sharma S/o ~ri Vijay Shanker Sharma 
Wireman,. O/o Chief Postmaster General Rajasthan Circle. 
Jaipur- 7. · 

•••• Applicant 

1. Union of .India through the: Secretary to the Govt. 
of .India, Deptt. of R>sts .. r Ministry of eomrnuni­
cation, ·oak Bhawan. New De~hli -1. 

. ' 

2. The Chief Postmaster General Rajasthan Oircle .. Jaipur. 

3. '!be Sr. Supdt. of Post Offices,. Jaipur City 
Divison. Jaipur- 6. 

_ ••• Respondents 

Mr. s.x. Jain. G::>ue:sel for the applicant. 
Mr. K.N. Shrimal. ounsel for the respondents. 

P'A 320/95 

Rain swamop Kumawat s/o Shri Ghisulal ICUID:iwat, 
Wireman-. o/o the Jaipur City Postal Division, Jaipur • 

• • • • A.pplicant 
-~-----.....__ 

ca> 
(2) 

(3) 

versus 

Union of· .Indi~ through Secre.tary to the Govt. 
of .India, Deptt. of ~sts,!New Delhi.-110001. 

'!be· Chief Post Master General, Rajasthan 
Circle, Jaipur- 302007. · ' 

The Sr. Supdt. of Post Offices, Jaipur City 
Postal Division, Jaipur- 362006. 

•••• Respondents 

Mr. C~J:i;~ Sha.t'IQCl, -Q)_unsel_ for the i applicant. 
Mr. I<.N. Shrimal, Counsel for th~ respondents • 

. 5. OA 321/95 

Babu Lal S/o Shri Ghure &am_- WJ.reman. ~/o 
Jaipur City,Postal Division. Jaipur- 302006 • 

(1) 

( 2) 

(3) 

• •• .Applicant 

versus 

Union of India through secretary to the Govt. 
o£ .India, Deptt. of Posts, \New Delhi-110001. 

The Chief. a>st Master Genetal, Rajasthan 
Circle, Jaipur- 30 2007. · : 

'!he sr. SUpdt. ,6£ Post Offic~ Jaipur City 
Postal Division. Jaipur- 302006. 

I 

•••• Respondents 

Mr. C.B. Shanna. Counsel for the applicant. 
Mr. K.N. Shrimal, E?ounsel for the respondents .• 

• • • 3/-
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6. OA 629/96 

Manjeet Singl:l s/o Jog& Sirigh:.t Wireman, 
0/0 the sr. ·superintendent o£ Post Offices• 
.Jaipur City, J?ostal :Division, Jaipur • 

(1) 

( 2) 

( 3) 

(4) 

• •• Applicant 

Versus 

Unioq of India thmugh Secretary to 
the Govt. of India, Department of 
Posts, Ministry of Communication, 
New Delhi - 110001. ' 

Chief Post Master General, Rajasthan 
Circle,, Jaipur- 30 2007. · 

~nior. SUperintendent of ~ost .. offices, 
Jaipur City ·Postal Divisipn,. Jaipur- _302006. 

SUperintendent .of Post Offices,; Jaipur (M') 
Division, Jaipur- 302017.: 

••• Respondents 

Mr. C.B.·· Sharma, Sounsel for th~ Q.pplicant. 
Mr. K.N. Shrimal, Gbunsel for the respondents. ' - __.r--------·r......___; 

CD RAM 

Hon'ble Justice Mr. B.s. Raikott;!, Vice-Chairman (J) 
Hon 'ble Mr. N.·p. Nawani, Member' (Admn.) 

ORDER 

(PER. HON(~'it,E JUSTICE .1:-lR. B .s • RAII<OTE, VICE CHAI.Rl\lAN (J) 
I' 

1. All these applications involve. colllliQOn question of 

facts and law,hence we are disposing a~l of them by this 

common judgement. 

2 .•. , ....... The .. applicaots, .~dmittegJ.y, :W(i!re_appoint~.d as Wirei;lan 

in the Department of Posts &. Teleg~ph on_dif~erent dates. 
I 

The ·g~~vance of· the applicants is that. as per their respec-

tive appointment orders ... the pay scale .at Rs. 210-270 is given 

but the same is erroneous. According to the a ppl ican ts·, 

the correct pay scale for the post of 'f(fireman is Rs •. 260-350 

as· on the date o£ their app:>intment, and they are also 

entitled to the said pay scale. Therefo're, appmpriate order 

may be issued _by this Tribunal to fix the pay scale at 

•.• 4/-
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Rs. 260-350~ as revised from· time to time,. with effect fxom 

the date of their respective appointments With al~ the 

o::>nseqUentiaJ. .benefits .including the arrears of the salary 

alongwith the interest. They also contended th~t they are 

entitled the pay scale at Rs. 260-350~~s given to others, on 

the be.sis of the principle of 'Equal pay.;::.: for Equal work~ • 

They also contended that in similar ca.ses,. this Tribunal 

directed fixing of·the pay scale at Rs. 260-350 to the . . . . ' 

Wireman in number of cases. already decided. They contended­

that the same benefit may be given to. them als_o. 

3 • By filing reply,. the respondent~ denied the case of 

. the applicants. They contended that the applicants are given 
:::----·~ 

the pay scale at Rs. 210-:?1$~;-'and the same is correct. They 

stated that at the time applicants were recruited,. 1968 

. rules were in :force. According to thos~ rules. they have 

given the pay scal.e at Rs. 210~270. It is further <»ntemed. 

that the Fourth pay Commission reconrnended replacement of 
' . . 

the pay scale. According ~ the· said recommendations. the 

applicants were 'given the replacement of pay scale at 

Rs. 800-1150 and they were not given the pay scale at Rs. 950-

1400 which is equivalent to the pay scale at ~. 260-350,. 

since the applicants were appointed in the pay scale at 

Rs. 210-270. It is also. contended that the· application is 
.I 

barred by time. It is further alleged that whatever is the 

anoll'Oly in the o_ther cases of the other zones. the applicants 

were given ·the pay scale as per the sa~ctioned post by the 

Post Master_ General,. Rajasthan Circle~· Jaipur. They further 

stated that. in the other cases,. deoid~.d by this Tribunal. 

the applicants erroneously were given the pay scale of 

Rs. 260-350 and ~H when the same was d.iscove.red was ordered 

by_ restoring the pay. scale at Rs. 21Q-27,0. But later on the -

basis of the order of ~T. the pay scale at Rs. 260-350 was 

restored to them. r . .ike-wise. the pay sc~le that was given 

• .• 5/~. 
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to Shri Mahesh Chand at Rs. 260-350 was based oil order of the 

. CAT.,. even though Shri Mahesh chand was not entitled to the 

said pay scale. They also. contended in Para 4(k) that the· 

dUties of _the Wireman in the Teleoom Wing and the duties C!)f 

the wireman in the .Postal Wing· is different. Therefore, the 

pay scale of Rs. 260-350 given to wireman of ·~eleoom was not. 

applicable to the wireman of the Posts & Telegraph w·ing:::; 
' 

and as such _Article 14 & 16 are not ~-·violated by the 

respondents. Thus the respondents, on ·the basis of allegations, 

prayed fOr dismissal of this applica~og. 

3. The •earned counsel on both the sides submitted that 

we may refer the facts and documents as stated in OA 286/95. 

Acc:ordingly, we base our findings on the pleadings and record 

in OA 286/95 •. 

4. In OA 286/95, the applicant fil:ed the copies of the 

judgement of this Tribunal passed earl,ier •. at annexure A-3 

and A-4. ~nnexu~ A•3 is the judgement passed in ~ no. 351/92 

dated 15.2.93 ana Annexure A-4 is the judgement passed in 
I 

OA 168/90 dated 12.8.93. Toose were the cases in which the 
! 

appl®eants were· &pP:,inted in the year ,19~0 as W·ireman by 

giving the pay scale at Rs. 260-350. On the basis· of Audit 

objections, when notices were issued to them fOr recovery 

of the alleged excess rAY given to the~n., on the ground that 

their oorrect pay scale was Rs. 210-270\;, thoser applicants had 

appxoaehed this· Tribunal. This Tribunal by holding that for 
. I 
the ~ireman in Posts & Telegraph Department, the pay scale 

i 

that is fixed is at Rs •. 260-350 and not· at Rs. 210-270, quashed 

the reoowry notices. In those two judgements, it has been 1 
I 

clearly held that the pay scale appli~ble to the post of 

Wireman is at Rs. 260-350. It. is not in dispute that those 

•.• 6/-
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/ .. -~ .. - ~- ·-- -.r--

judgemeni;.s . have become final. Moreove~ inr:_~~~~~~~cent judgement 

dated 28.1.2000 in OA 320/94 decided by thi's Bench. it is 

again held that the pay-scale applicable to the Wireman of 

the Postal Department is at ~. 260-350. Ftom these judgements. 

prima-_facie it follows that the corre.ct pay scale of the 
'' 

I 

wireman in the Postal Department is Rs. 260-350 a_nd not at 

Rs. 210-270. 

5. Even othe~wise. we _also applied our mind independently 

to the facts of the case. The ·appl~cant in OA 286/95 was 

apfX)inted as Wireman on 13.4.81 vide hnnexure A-2. His pay _I 

scale was shown as ~. · 210..:270. 'the 1 earned counsel £or this 

~ applicant and other applicants subijitted that his pay-scale 

shown in the apfX)intment order is to~lly incorrect and 

erroneous and contrary to the rules. It should be noted at 
' ' 

this stage itself that the immediatelY,' n~·:f;;~~,-':;~ pay scale 
'; 

to the pay scale at Rs. 260-350 was Rs. 950-1500. 

6. It is not in dispute that. the post of w-ireman is a 

prom:>tional p:>st to the post of Assistant Wireman. It appears 

that one Shri Bhagwan oas was working >,as w·ireman at Simla 

Divisdon and vide communication da.ted j18.8.98 (Annexure MA/3) • 

he -was given the pay scale at ~. 950-1500• We think it proper 

to extract the said order as under:-

- ·-;:---, "Department o £ POsts • :qtd.t~ 
·--0/o sr. supdt. Post offices. ~imla.-171001 

I 
. - ..• ·1- - >' • -

Meroo N<:>• ojMDB /shiml.~/Dn./89 
Datea·9t ·&lL the 18.08.9~ 

I 

'I 

In ·pursuance of orders contained iii- Directorate 
letter ~o. 37-26/89-SPB-I dated 14.~.98 and further 
communicated by the CR-1G. HP Shiml.a ~nd~t No. S'lN/78-
11/92/KW dated 17.08.98 Bhagwan nas Wi~eman Shimla 
Division may be given the scale of Wir~man i.e.: 
Rs. 950-1500 from 01.01.1986 as per the :recruitment 
rUles prepared by the De!*t. o.£ Teleoom vide their 
letter No. 7-PSE and further communicated by the 
Directorate vide letter No. 37-26/89-PSJ-I dated 
20.11.90 . 

Sd/-:-
Sr •. 

1

supdt. Post Offices. 
ShimJ.a ~ivision. Shimla -I" 

•.• 7/-



7. The respondents admitted that the ~Y scale at Rs. 260-

350 was given to Shri Bhagwan Das but contended it was a 

mistake. At any rate it is not disputed. that the Wiireman of 

other wings of .Posts & Telegraph ~partment (i.e. ·in tele-

communication w~g) are given the pay ·scale of Rs. 260-350. It 

is also not disput~ that "befor~ bifu~cation in 1984• the 

Postal Department and Telecom Wing were having only ou~~~~t 

of Wireman with the pay scale of Rs •. 210-270 and tbe middle 

school or equivalel1t examination was t:be qualification 

prescribed for eligibility. But later, the p:>st of Assistant 

Wireman was created With the same_ pay scale of Rs. 210-270 

and a promotion was provided to the r:ost of Wireman with 

High School certif~cat~ as qualification as per the revised 
• I 

·pay-scale vide .Ann·exure A-'!7 dated 8~2.74.·_ Since the applicants 

were app:>inted in 1980, 1981 onwardS, it is revised pay scale 

of .Iildia Post & Telegraph Department '!tules 1974 'li'lJ uld be 

applicable. These rules.are published: in the ~zette~.of India 

Extraordinarv by replc~ming the earlier rules. According to 

the earlier rules, prior to the rules ,at Annexure A-_7, 

the pay scale of Wireman was ·at Rs. 110-155 but by the revised 

rules published in the Gazette of India Extraordinary dated . . . . . . . . ' . . 

8~2.74, the said· pay scale at Rs. 110-155 was • equated to 

Rs. 260-350. We think it_ proper to extract the .televant part 
. I 

of the Gazettee as under :-

' ' .I 
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(c) After sub-section 4(i). the following shall be inserted 
namelys-

S.No. · 

1 

1. 

2. 

3. 
4. 
s. 
6. 
7. 
a. 
9. 
10. 
11. 
12. 

13. 
14. 
15~ 
16. 
17~ 
18. 

a. 

"Sub-section 4-EOSTS AND TELEGRAPH DEPAR'll'lENT : ' . . 

( i) WORK CHARGED ESTABL :i;:SHMENT 

Designation of Post 

2 

----
----

O·peratar (H&M) 
Works Assistant 
Mechanic 
Fitter 
Wireman 
oa~nter 
Mason 
Plumber 
Lineman 
PClinter . ·I 

i-\'-
~;;.J 

Asstt •. 0perator 
Asstt •. Painter 
Asstt~ Wireman 
Asstt~ carpenter 
Asstt. Mazon 
Asstt. Plumber 

. . . 

Presemt scale 

3 

--------

110-3-131-EB-4-
155. . I 

85-2-95-J-110 

Revised scale 

4 

--------

260-6-3 26-EB-8-
350 

210-4-226-EB-4-
259-EB-5- 290 11 

(emphasis supptied) 

From these revised rule's, the revis~d pay scale for 

the post of il:ireman is at Rs. 260 .. 350 4nd for the· post of 

· Assistant W'ireman is at Rs. 210-290. l'~is position is further 

reflected .in the _CPWD Manual (Vol.III~ Page 85 (1984 Edition) 

a~ )\l)n~xg.r.e_A-10. 'the eJCtract o:f the, ~aid IP~nt,~al __ shQl'TS ~at 

. t]:?.e pay s 9<ll.e o.f .. thE! wi~man was at Rs. 260-400 and the pay 

scale o£ A~sistant .Wireman was fixed ati Rs. 210-290. In the 

year 1990• there appears to have been further revision of 

these pay scales~ The pay scale of the. Wireman at Rs~ 260-350 

was equated at -Rs. 950-1500 and pay scale of Assistant Wireman 

at ~. 210-290 was equated to Rs. 800-1150. It would be useful 

if we extract Annexure A-9• as under:• 

••• 9/-
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"Cbpy of letter No. 2-8/90-.E-I dated 19.7.90 fzom D.G. 
Posts, New Delhi addressed to P.M.G.~ Haryana Circle. 
Ambala and furth~r circulated vide P~M.~. Haryana 
Circle, Ambala Endst. No. Staff/15/2/l dated 24.7.1990. 

Suln I?ay scales for Electrical Staff-
Clari;ication regd. 

With reference to your office letter No. Staff/ 
164-32/II dated 15.9.88 and the remiQder dated 7 .3.90 
on the above ~-~ubject, it is stated ~hat there are two 
categories of'"'Wireroan on Postal side viz. Assis-tant 
Wireman and Wireman. &s~ist~nt Wireinan are placed in 
the scale of pay of Rs. ;efcro-;..1150 and ~!reman· in the 
scale of pay of Rs. 95o-l5oo. Assistant· Wireman are 
semi skilled workers while wireman are. S\iilled workers. 
'lhe qualificat.ions for recruitment of Wireman are 
a-lso higher than those of Assi-stant W·ireman. In this 
oo.rmection para 11-24 of Fourth central PaY-., q:>~~sion 
Re!X)rt (swamy•s eompilation) may plea,se .be~__-~i;e:t;-i:ed 
tO and the case may be decided accordingly.~---- -

Sd/-
(M.L. Bhaskar) 

9. .Meanwhi:).e on the basi_s of IV PfiY Commission. the pay 

scale of the Wireman ·and Assistant Wi·reman were revised. 

vide Annexure R-2, filed by the respofldents. equatJ.ons. 

o;f the pay scale~ are given. The, ·pay scale' at Rs. 260-430 

/-:' wa~ eql.l_at~c:l to Rs. 975-1540 regardiJlg g.mup •:~· and 'D' 

categories. If that is so. the applicants would be entitled 
I • 

fOr those pay scales ~c_cording to the! recommendations of 

the IV Pay Commission. 

10.. From all. these documents• it is clear that as on 

gate of the~~ ap~~ntment, the applic~nts were entitled to 

1;:-h~ ... pay s~~e Cit Rs~ 260•350 ~nd the s~me was conclus.ion of 

-t:.his Tribunal in other cases. already i decided. and if that 

is so. we have no reason to differ wi~h the judgements 

already. given by this Tribunal vide Annexures A-3 and A-4 
I 
I 

which_ hQ.ve already r~ferred to above. · 

11. · For the above reasons -we have rio option but to conclude 

that the applicants in all these applications are entitled 
.. 

to the pay scale at ~• 260•350 w.e.f. tneir respective appoint-

ment and their appointment orders stating their pay scale at 

~. 210-270 was erroneous. 

~· 
-- - -- -- ------ ---- - -- -liW -

••• 10/-. ·, 
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12. Now a short point that remains for our consideration 

would be regarding the question of _limitation these appli-

Qfttions are filed in the year 1995-96. It is an established 

principle of law that so far as the pay scale is concerned,. 

the cause of action is a continuing cause of action. But 

if they were to file the suits as on the date of their 

respective applica-tions for arrears of the salary, certain 

amount tlould stand barred by time after three years. In this 

view of the matter_. we.:, uphold the contention of the respondents 

partly by recording a finding that the applicants are entiUed 

to the arrears from three years preeceding date of their 

respective applications in this Tribunal. Accordingly we pass 

order as under:-

13. The applicants are entitled to the pay scale at 

Rs. 260-350 and to equivalent pay scales .. effected from time to 

time right from the date of their respective appointments. 

Further they are entitled to difference in pay scale as arrears 

only for a period of three years pre~e.dings the date of their 

~.J' respective ai.Jplications. Accordingly all the OAs stands disposed 

of.N~a 
(I~ 

(N .P • NAViAN_I) 
HEMBER "(A) 

i\-
(B.s. RAIKOTE) 
VICE CHAIRMAN 

( ~ -- --:...~ 

----- -lfll~-- ~-~~--------


